
THE LABOUR P B O V I ~ ~ N T  FUND LAWS (AMENDMENT) 
ACT, 1971 

[23rd April, 19711 
I 

nd the Coal Mines Provident Fund and Bonus 
948, md ?lie Emplbjfees' 'I?? bvfdent ~Fil'nils Act, 

BE it, enacted by Pa liament in the TWenty-second Year 'of the 
Republic of India as fol ow's:- \ 

SWort 
1. This Act may be ca e Labour Provident Fund Laws (Amend- 

title. ment) Act, 1971. 

. I  

2. In the lohg 'title to dal Mines ,Provident Fhnd and Bb'nus 
~fnehd-  
merit of Schemes Act, 1948 (her referred to as the Coal Mines Act), after 46 of 1948, 
long tJ?$ words "~robident  cheme", the words, "a Family Pension I 
title. 

Scheme" shall be inserted. 
I 

I 

I 
1 

Amensd - 3. In the pieamd~e 'io f i e  ' 1 ~ i n e s  A&, fhe'flist paragiaph shgll be 
ment of obitfed. 
preamble. , .  1 

Amend- 4. In sub-section (I) of sec 1 of the Coal'Mines Act, after the 
I T I ~ ~ ~  of words "Provident Fund", the s, "Family Pension" sl~all  be inser- 

I 
I 

section I. 
ted. i 'I 

Amend- 5. In section 2 of (the Coal Act, after clause (e), the following 
merit of clause shall be inserted, namely: 
section 2. - 

' (ee) 'Tamily ~PenSian F' ails the Family 'Pensibn Fund 
estab1l?sh!edf under the Coal Family Pen'sion Scheme frah-e.a 
h d e r  "sub-s8cfion ( I )  of -see 
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6. In section 3A of the Coal Min Amend- 
ment of 

( a )  in sub-section (3), afte rds "The Board shall", the section 
words, figure and letter ", sub e provisions of section 3E," 3A' 
shall be inserted; 

( b )  in sub-section ( 4 ) ,  for words "the Scheme aforesaid", the 
words "the Coal Mines Provid e and the Coal Mines 
Family Pension Scheme" shall 

7. In sub-section (3) of section 3 f the Coal Mines Act, after the Amend- 
words "Coal Mines Provident Fund words "and the Coal Of 

Mines Family Pension Scheme" sha section 3C. 

8. After section 3D of the Coal ~ i r $ s  Act, the following sections shall Insertion 
be inserted, namely: - , k of new 

sections E 3E and 
3F. 

"3E. (1) The Central Gover nt may, by notitication in the Coal 
'Official Gazette, frame a scheme e called the Coal Mines Family Mines 
Pension Scheme for the purpose oviding family pension and life 

Pension 
assurance benefits to such emp s as are covered by the Coal Scheme. 
Mines Provident Fund Scheme. I 

(2) There shall .be established, 4s soon as may be after the fram- 
ing of the aforesaid Scheme, a FamiXy Pension Fund into which shall 
be paid from time to time in respect of every such employee- 

(a) such portion, not exceeding one-fourth, of the amount 
payable under sub-section (1) oi! section 10D as the employer's 
contribution as well as the emplokee's contribution, as may be 
specified in the said Scheme, and \ 

( b )  such sums, being not less\ than the aggregate of the 
amount payable in pursuance of cl&se (a) out of the employer's 
contribution under sub-section (1) i f  section 10D and an amount 
equivalent to one-sixteenth of the "m lo e r ' ~  contribution under 7, 
that sub-section in respect of such epployee, as the Central Gov- 
ernment may, after due appropriatiob made by Parliament by law 
in this behalf, specify. \ 
(3) The Family Pension Fund shalcvest in and be administered 

by the Board. r 

(4) Any scheme framed under the )revisions of sub-section (1) 
may provide for all or ,any of the mattbrs specified in the Second 
Schedule. 

3F. The Central Government shall, niter due appropriation made Special 
by Parliament by law in this behalf, pay Juch further sums as may be Pant by 
determined by it into the Family PensioQ Fund to meet all the ex- Central 

Govern- 
penses in connection with the administtation d the Coal Mines 
Family Pension Scheme other than the qpenses towards the cost of 
any benefits provided by or under the faid scheme." 

9. In sub-section (2) of section 5 of the C a1 Mines Act, for the words Amend- 
"Second Schedule", the words "Third Sched f , le" shall be substituted. merit Of 

section 8. 
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Amend- 10. In section 8 of Coal Mines Act, after sub-section (2), the £01- 
merit of lowing sub-section sh e inserted, namely: - 
section 8. 

s of sub-section (1) and sub-section (2) shall, 
in relation to the family pension or any other 
the Coal Mines Family Pension Scheme as 
any amount payable out of the Fund.". 

Insertion 11. The Second ~ c h e i u l e  to the Coal Mines Act shall be re-numbered 
Of new as the Third Schedule a d before the Third Schedule as so re-numbered, 

Schedule. 
+ the following Schedule $hall be inserted, namely :- 

i (See section 3E) 

MATTERS TO BE PROVIDED +OR IN THE COAL MINES FAMILY PENSION SCHEME 

1. The employees or class of employees to whom the Coal Mines 
Family Pension Scheme shall apply and the time within which option 
to join that Scheme &all be exercised by those employees to whom 
the said Scheme does not apply. 

2. Subject to the provisions of section 3E(2), the portion of em- 
ployer's and employee's contribution which may be credited to the 
Family Pension Fund and the manner in which it may be credited. 

3. The contribution by the Central Government to the Family 
Pension Fund and the. manner in which' such contribution is to be 
made. 

/ 

4. The manner in which the accounts of the Family Pension Fund 
shall be kept and the iavestment of moneys belonging to the Family 
Pension Fund with theSCentral Government a t  a rate of interest I 

which shall not be less tpan five .and a half per centwn per annum. 
i 

5. The form in which an employee shall furnish particulars about 
himself and his family dhenever required. 

i 

6. The nomination of a person to receive the assurance amount 
due to the employee aftek- his death and the cancellation or variation 
of such nomination. 3 

7. The registers and irecords to he ina(intained in respect of em- 
ployees, the form or dedjgn of any identity card, token or disc for 
the purpose of identifyind any employee, or his nominee or a member 

,of his family entitled tof r' ceive the pension. I 
8. The scales of famil4 pension and the assurance amount. 

1 

9. The mode of disburkkement of family pensibn and the arrange- 
ments to be entered into k i th  such disbursing agencies as may be 
specified for the purpose. :, 

\ 

10. The manner in wh$h the expenses incurred in connection 
with the administration of Coal Mines Family Pension Scheme 
may be paid by the to the Board. 
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11. Any other matter wh is to be provided for in the Coal 
Mines Family Pension Scheme which may be necessary or proper 
for the purpose of implement the Coal Mines Family Pension 
Scheme.". 

12. In the long tit1,e to the E oyees' Provident Funds Act, 1952  end- 
(hereinafter referred to as the P r  n t  Funds Act), after the words Of 

long "provident funds", the words "and g pension fund" shall be inserted. t,itle, 

13. In section 1 of the Provident F nds Act,- \ Amend- 

\ 
ment of 

(a) in sub-section ( I ) ,  after he words " ~ h d e n t  Funds", the 
words "and Family Pension Fund' shall be inserted; 

(b) the proviso to sub-sectionb(5) shall be omitted. 

14. In section 2 of the Provident Amend- 
\ ment of 

(a) after clause (g) , the follo3ing clauses shall be inserted, 2. 
namely: -- 

' (gg) "Family Pension Fund' means the Family Pension Fund 
established under the Family Pe a sion Scheme; 

(ggg) "Family Pension Sche e" means the Employees' Family 
Pension Scheme framed under 

(b) for clause (l), the followi+ clause shall be substituted, 
namely: - I 

' (1) "Scheme" means the ~ m ~ l o y e e s '  Provident Fund Scheme 
framed under section 5.'. 

i 
15. In section 5A of the Provident Fuyds Act,- Amend- 

ment of (a)  in sub-section (3), after the wod@s "The Central Board shally', ,Uon sA. 
the words, figure and letter ", subject toithe provisions of section 6A," 
shall be inserted; i 

-, 
(b) in sub-section ( 4 ) ,  after the wards "of the Scheme", the words 

"and the Family Pension Scheme" shall df inserted. 
I 

, 16. In  sub-section (3) of section 5D of the \~rovident  Funds Act, after Amend- 
the words "the Scheme", the words "and th Family Pension Scheme" ment Of 

shall be inserted. f section 
I 
i 

5D. 

17. In  section 5E of the Provident Funds qct ,  after the words "the Amend- 
Scheme", the words "and the Family Pension jSchemen shall be inserted. ment 

section 
5E. 

18. After section 6 of the Provident Funds ct, the following sections Insertion 
sllall be inserted, namely: - p of new 

sections 

i 6A and 
\ 6B. 
\ 

"6A. (I) The Central Government may,\,by notification in  the Em- 
Official Gazette, frame a scheme to be called the Emplbyees' Family $:':' 
Pension Scheme for the purpose of pension an$ life Pension. 
assurance benefits to- the employees or class of scheme,. 
establishments to which this Act applies. 

', 
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(2) There shall be established, soon as may be after the fram- 
ing of the Family Pension Scheme, Pension Fund into which 
shall be paid from time to time in every such cmployee- 

(a) such portion, not g one-fourth, of the amount pay- 
able under section 6 as ion by the employer as well as 
the employee, as may be in the Family Pension Scheme, 

(b) such sums as are payab by the employer of an exempt- 
ed establishment under sub-sec n (6) of section 17, and 

(c) such sums, being not 14s than the amount payable in 
pursuance of clause (a) out of t e employer's contribution under 
section 6, as the Central Gover :merit may, after due appropria- 

\ 

k 
tion made by Parliament by la* in this behalf, specify. 

(3) The Family Pension Fund ,$hall vest in and be administered 
by the Central Board. i 

(4) The Family Pension ~chemg/ may provide for all or any of the 
matters specified in Schedule 111. I 

(5) The Family Pension Sche (e may provide that any of its pro- 
visions shell take effect either progectively or retrospectively on such 
date as may be specified in this byhalf in that Scheme. 

Special 6B. The Central Government ,hall, after due appropriation made 
grant by 

d 
by Parliament by law in this beljalf, pay such further sums as may 

Central 
Govern- be determined by it into the F'akiily Pension Fund to meet all the 
ment. expenses in connection with the a@ministr,ation of the Family Pension 

Scheme other than the expenses towards the cost of any benefits pro- 
vided by or under the said ~ c h h e . " .  

b e n d -  
I 19. In sub-section (1) of section 7jof the Provident Funds Act, for the 

rnent of words "or' of the Scheme", the words,/'', the Scheme or the Family Pension 
7- or the Family Pension Scheme, as the case may be" shall be substituted. 

t 

Amend- Funds Act, for the 
the Scheme or the Family Pension 

Scheme, as the case may be," shall 
7A. 

Amend- 21. In clause (b) of section 8 of t/le Provident Funds Act, for the words 
ment of and figures "under section 17", thg words an3 figures "under section 17 
section 8. or in respect of the contribution ptyable by him towards the Family 

Pension Scheme under the said sec$on 17" shall be substituted. 
I 

Amend- 22. In section 10 of the provide& Funds Act, after sub-section (2), the 
ment of following sub-section shall be insertbd, namely: - 
section 1 d 
10. "(3) The provisions of subFsection (I) and sub-section (2) shall, 

so far as may be, apply in relafion to the family pension or any other 
amount payable under the I?a+ily Pension Scheme as they apply in 
relation to any amount payablh out of the Fund.". / 

i 
Amend- 23. In clause (b) of section lllof the Provident Funds Act, after the 
ment of words "under the rules of the p ent fund,", the words, brackets and 
section ll.' figures "any contribution payabl him towards the Family Pension 

Fund under sub-section ( 6 )  of se 17," shall be inserted. 
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24. In section 13 of the Provident Fuads Act,- Arnend- 
ment of 

(a) in sub-section (I),  for th ; ~ o r d s  "or of any Scheme", the section 
words ", the Scheme or the Family ension Sch.eme" shall be substi- 1s. 
tuted; 

(b) sub-section (2A) shall be mbered as sub-section (2B) 
and before sub-section (2B) as so nibered, the following sub- 
section shall be inserted, namely: - 

"(2A) Any Inspector appointbd under sub-section (I) may, 
for the purpose of inquiring into the correctness of any informa- 
tion furnished in connection withithe Family Pension Scheme or 
for the purpose of ascertaining whether any of the provisions of 
this Act or of the Family Pensio Scheme have been complied P with in respect of an establishment to which the Family Pension 
Scheme applies, exercise all or a y cf the powers conferred on 
him under clause (a), clause (b) , {ause (c) or clause (d) of sub- 
section (2) ."; 

! 
1 

(c) in sub-section (2B) as so re umbered, after the words, 
brackets and figure "under sub-sectio (2)", the words, brackets, 
figure and letter "or under sub-secti; n (ZA), as the case may be," 
shall be inserted. 

t i 
1 

25 .  In section 14 of the Provident Funds Act,- Amend- 
ment of 

(a) in sub-section (I), for the worhs "or under any Scheme", 
1 

the words ", the Scheme or the Family Pension SchemeJ' shall be sub- 14,- 
stituted; I 

( b )  in sub-section (Z), for the wortis "A Scheme framed under 
this Act", the words "The Scheme or the Family Pension Scheme" 
shall be substituted; b 

5 
L 

(c) in sub-section (3), for the words any Scheme", the 
words ", the Scheme or the Family shall be substi- 
tuted. i 

0 ,26. In section 14A of the Provident Funds #ict,- 
i 

Amend- 
ment of 

(a) in sub-section (I), for the words '[or the Scheme made there- 
14A. 

under", the words ", the Scheme or the ~ a p 1 ~  Pension Scheme" shall 
be substituted; : 

i 
(b) in sub-section (2), for the words "br the Scheme thereunder", 

the words ", the Scheme or the Family ~e$sion Scheme" shall be sub- 
stituted. \ 

1 
d 

27. In section 17 of the Provident Funds A!@,-- 

i 
I 

Amend- 
I ment of 

(a) after sub-section (I), the followingisub-section shall he insert- 
ed, namely:- \, 17. 

"(IA) The Central Government mAy, by notification in the 
Official Gazette, and subject to such cdnditions as may be speci- 
fied in the notification, exempt from ration of all or any of 
the provisions of the Family Pensio erne, any establishment 
if the employees of such establish in enjoyment of bene- 
fits in the nature of family pensi e Central Government 



,, ;,h(,c 
{ !  . ' >  
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is of opinion that such ts are on the whole not less favour- 
able to such employees the benefits provided under this Act 
or the Family Pension o employees in any 
other establishment of 

(b) in sub-section (4)'- \ 
(i) in clause (a), the ord "and" occurring at the enq shall 

be omitted; 

(ii) after clause (a) , he following clause shall be inserted, 
namely: - 

"(aa) in the cas of an exemption granted under sub- 
section (IA), with a of the conditions imposed under that 
sub-section; and"; 

(c) for sub-section (5), following sub-sections shall be substi- 
tuted, namely: - 

" (5) Where any tion granted under sub-section (I) ,  
sub-section (1A) or s ion (2) is cancelled, the amount of 
accumulations to the of every employee to whom such 
exemption applied, in ovident fund or the family pension 
fund of the establish which he is employed shall be trans- 
ferred within such in such manner as :nay be specified 
in the Scheme or t Pension Scheme to the credit of his 
account in the Fun amily Pension Fund, as the case may 
be. 

(6) Subject to the of sub-section (IA), the em- 
ployer of an exempted ent or of an exempted employee 
of an establishment to provisions of the Family Pension 
Scheme apply, shall, ng any exemption granted 
under sub-section (1) ion (2), pay to the Family Pen- 
sion Fund such portio ployer's contribution as well a s  
the employee's contr s provident fund within such 
time and in such ma e specified in Che Family Pen- 
sion Scheme.". 

Amend- 28. In section 18 of the Provi d ~ n t  Funds Act, for the words "or under 
merit of any Scheme", the words ", the S or the Family Pension Scheme" 
section shall be substituted. 
1 8. 

Amend- 29. In section 19 of the ent Funds Act, for the words "or any 
r~ent of Scheme", the words ", the or the Family Pension Scheme" shall 
section be substituted. 
19. 

Insertion 30. After Schedule I1 to the Funds Act, the following Sche- 
of new dule shall be inserted, namely: 
Schedule 
rn 

[See sdction 6A (4) ] 

MATTERS FOR WHICH PROVISION MAY BE MADE I N  THE FAMILY PENSION t SCHEME ' 
1. The employees or cl of employees to wkmm the Family 

Pension Scheme shall apply the time within which option to join. 
that Scheme shall be exercis Y those employees to whom the said 
Scheme does not apply. 

--I -'vyq!y\Ts 
. - . *( 
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2. Subject to the provisions ction 6A(2), the portion of em- 
ployer's and employee's contrib which may be credited to the 
Family Pension Fund and tkie in which it may be credited. 

3. The contribution by the a1 Government to the Family 
Pension Fund and the manne such contribution is to be 
made. 

4. The manner in which the ts of the Family Pension Fund 
shall be kept and the investme oneys belonging to the Family 
Pension Fund with the Central t at a rate of interest which 
shall not be less than five and centum per annum. 

5. The form in which an emplo ee shall furnish particulars about 
himself and his family whenever .equired. I 6. The nomination of a person to receive the assurance amount 
due to the employee after his deat and the cancellation or variation 
of such nomination. 

7. The registers and recor e maintained in respect of 
employees, the form or design dentity card, token or disc for 
the purpose of identifying any e ee, or his nominee or a member 
of his family entitled to recei 

'8. The scales of family pe ssurance amount. 

9. The manner in which establishments have to 
pay the contributions (both d employee's shares) 
towards the Family Pension ubmission of returns 
relating thereto. 

, 

10. The mode of disburse nsion and the arrange- 
. ments to be entered into w g agencies as may be 

specified for the purpose. 

11. The manner in which the incurred in connection 
with the administration of the Famil Scheme may be paid by 
the Central Government to the 

12. Any other matter which is be provided for in the Family 
Pension Scheme or which may be or proper for the purpose 
of implementing the Family 

31. In section 44 of the Life Corporation Act, 1956, after Conse- 
clause (f) ,  the following clause shal.1 be pserted, namely:- quential 

arnend- 
i ment of 

"(g) any Family Pension Scheme ramed under the Coal Mines ~~t 31 
48 of 1948. Provident Fund, Family Pension and B nus Schemes Act, 1948 or the 1956. 
19 of 1952. 

\ 
Employees' Provident Funds and Fami Pension Fund Act, 1952 for 

. the purpose of providing family pension 7 and life assurance benefits to 
the employees covered by the said ~chkme.". \ 

\ 

F 
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Repeal 32. (1) ,The Labour P nd Laws (Amendment) Ordinance, 
and. 1971, is hereby repealed. 3 of 1971. 
savings. 

(2) Notwithstanding anything done or any action taken 
under the Coal Mine's Act vident Funds Act, as amended by the 
said Ordinance, shall be have been done or taken under the 
Coal Mines Act or the ds Act as amended by this Act, as 
the case may be, as if ome into force on the 13th day of 
February, 1971. 


